
.39 Written  Ansu,-ers MARCH 2, 1983 Written Answers 60

(SHRl DIGVUAY SIN H ): (a) The con-
trol of water and air pollution is covered 
under the Wal-er (Prevention & Control 
of Pollution) Act, 1974 and Air (Pre-
vention & Control of Pollution) Act 
1981, respectively. There is no compre-
hensive enactment so far lo control Noise 
Pollution.

(b) Under these Acts, Stale Boards 
have been set up in nioit States with the 
Central Board actiny as an umbrella.

In coordination with the National En-
vironment Engineering Research Tnstiujie 
and Indian Sla.ndard In.stitution. permis-
sible limits for emission in both air and 
water have been recommended and 
nation-wide implenienUition of polliilion 
control measures are beinp imdert.iken 
by prosecuting polluters, giving incenliv'cs 
to indnslries for pollution abatenieni mea-
sures^ inter acting wiili Municipalities for 
sewerage ■ installations and trcalnient plants 
and by cieatinp an awareness amongst (he 
people at large in this direction,
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Dcliecnsiiig of computer jndustric.s

165K. SHRl JAGDISH TVTLER; Will 
ihe PRIME MINISTER be pleased to
state:

(a) whether Govcrnmcni have decided 
U) dclicense the computer industry there-
by throwing open lo all and «u.ndry the 
m aim fact u re of computers in India;

(b) whether this would not adversely
affect ihc computer industry and result
in the manufacturing of low grade com-
puters; and

((.') the reasons for Ihe above said de-
cision on the pati of iho Government in 
detail?

TH E n E P U T \’ MINISTER TN THE 
nEPA R TM FN T OE ELECTRONICS
(SHKI M.S. S A N IF 1 \ 'I  K .^0): ta) No, 
Sir.

(a) .md (c). Do noi arise.
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